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MR. CHAIRMAN: It is with profound feel
ings of sotrow that [ have to refer to the

© passing away of Professor Satyendra Nath
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Bose, a doyen of Indian scientists and a
former Member of this House.

Born in 1894, Professor Bose was educa-
ted at Calcutta. Tmmediately after com-
pletion of University education, Professor
Bose devoted himself to scientific pursuit
and research in the domain of Physics and
Applied Mathematics. Within a short
time and at a very young age, Professor
Bose’s research and publications brought
him fame and he was regarded as one of
the front rank scientists in the world.
Professor Bose had the unique distinction
of working with Professor FEinstein and
Madame Curie and both of them appre-
ciated his contribution to the realm of
science.

Many and varied were the honours show-
ered on Professor Bos: in recognition of
his valuable contribution to knowledge and
service to the country. He was President
of the Indian Science Congress in 1944 and
was Chairman of the National Institute
of Sciences, India from 1948 to 1950. Pro-
fessor Bose was Vice-Chancellor of Vishva
Bharati University from 1956 to 1938,
He was a nominated Member of this House
from 1952 to 1959. The Royal Society of
England elected him a Fellow in 1958 and
Indian conferred on her distinguished son,
the national honour of Padma Vibhushan
and also made hum a National Professor.

In the death of Professor Bose, the
country and the scientific world lost a great
scientist, intellectual leader and a dedicated
and inspired (eacher. In this House, he
was a respected Member and his simplicity
and dedication to his work endeared him
to all.

I would request members to rise in their
places and observe a minute’s silence as a
mark of respect to the memory of the de-
ceased.

[Hon. Members then stood in silence for
one mintte)
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MR. CHAIRMAN : Secretary-General will
convey to the members of the bereaved
family our sense of grief and profound
SOITOW.

PROCLAMATION IN RELATION TO
THE STATE OF GUJARAT

MR. CHAIRMAN : Mr. Mobhsin.

SHRI LAL K. ADVANTI (Delhi) : Sir, on
a point of order.

MR. CHAIRMAN : That
not be laid on the Table ?

SHRI LAL K. ADVANI: Mr. Chairman,
Sir, the hon. Minister is about to lay on the
Table of the House three documents relat-
ing to the imposition of President’s rule in
Gujarat., Sir, T would like to submit to
you that the first document, namely, the
Proclamation issued by the President on
February 9, 1974, under article 356 of the
Constitution is of doubtful constitutional
validity, and I'would urge on you to consi-
der this aspect. You are an eminent jurist.
This is a matter that is being harped on again
and again; T have myself had occasion to
raise this issue in the House that article 356
is intended to intervene in a State where the
constitutional machinery of the State has
broken down. In Gujarat, Sir, [ have no
doubt that the constitutional machinery
has ceased to exist there was complete
collapse of normal administration but
there was no such thing as loss of majority
for the ruling party.

MR. CHAIRMAN : You
it later.

SHRI LAL X. ADVANI : My point is
that the only justification by which imposi-
tion of President’s rule in Gujarat can be
made is that the Assembly had ceased to
represent the will of the people even though
140 members belonged to the ruling party.
I would like to quote the former Chief
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i Minister, Mr. Oza, who said : “We must

i bow down our heads in shame that, even



